
GOVERNMENT OF MEGHALAVA 
LAW (A) DEPARTl\fENT 

ORDERS BYnl"[ GOVERNOR 

NOTIf i CAT I ON 
Dated, Shillong the'" May, 201S. 

No. U(A) 7712000lPtJ98 - In exercise of tht powers confeTTCd under rule I-A of the Rules for 
Admmislt3tion of JU 51lCe and Police m the Gam Hills District, 1937 and further under sub-section (I) of 
Section 2 of the Meghalaya Autonomous Dis,"1:ts AdminiStn.lion of Justice Act (Assam Act XIV of 1960 
as adapted and amended by MeghaJaya) read with paJ'1l.graph S of the. Sixth Schedule of the Constitution, 
the Governor of Meghalaya. with the ai1l'J\f>'J'i cf the Hon'hle High CO-un of Meghall)'I, is pleased to 
appoint Shri W Dienidph, Dtstrict &: Sessio~ Judge, Tura as the Additional Deputy CommISsioner, 
West Gam Hills District for the trial of all offences punishable with death, imprisorunent for life or 
imprisonment for a tIm: of not less than five ye'ars under the Indian Penal Code or under any other Law 
for the time being applicable 10 the District and also 10 hear all Civil and Criminal revisions, appeals, etc. 
from, the decisions of the Assistants to the Deputy Commissioners within the said District and the 
Governor is funher pleased to direct that such District & Sessions J.udge as Additional Deputy 
Commissioner shall for the purpose aforesaid, exercise all the Judieial pollYers of the Deputy 
Commissioner within the $IIid District excluding Dadengre (Civil) Sub-division with immediAte effect. 
However, all appeal from the Dadengre (Civil) Sub-Djvision wilt lie with the llfon:mcntioncd court of 
AddiTional Deputy Commissioner, Turn with effect from the date ofjoining. 

This supersedes all earlier notification's issued under aforesaid provisions within West Garo Hills 
District. 

dl 
(L.M.~ 

Secretary to the Government of Meghalaya. 
Law Department. 

Memo. No. U(A) 7712000IPtJ9S·A Dated, Shillong the'" May, 2015 . 
Copy to :­

I. 	 P.S. to Chief MiniSler for information of Hon'ble Chief Minister. 
2. 	 P.S. IO Deputy Chief MiniSler, Law for infonnation ofHon' ble Deputy Chief Minister. 
3. 	 The Advocate Ckneral, Meghalaya. 
4. 	 The Additional Advocate General's, Meghall)'L 
S. 	 The Registrar General, High Coun of Meghalaya, Shillong. This has reference 10 his notificatioo 

Memo. No, HCMIllfJ33120131l233·A dated 06.05.2015. 
6. 	 The Accountant Geoen.1 (A&.E), Meghalaya. Shillong. 
7. 	 Shri W. Diengdoh, District &. Sessions Judge, West Garo Hills District. Thn.. 
8. 	 The Deputy Commissioner, West Garo Hills District, Tura for favour of information and 

necessary action. 
9. 	 All Deputy Comnlissioners. 
10. Sub-Divisional Officer, Dadengrc (Civi l) Sub-Division, Dadengre. 
II. The Director General of Police, MeghalaYI, Shillong. 
12. The Superintendent of Police, West Garo HiUs District, Tura. 
13. Government PleaderlPublic Prosecutor, West Garo Hills District, Tura. 
14. The Director of Printing &. Stationery, Sbilloog for favour of publication of the notification in the 

Meghalayl Guene. 

IS. TreasuryOffi«r. Tura. 

16. Home (Police) Depanment, 
17. Presidents. All Bar Associations. Shilloogf Jowai! Tun.. 

IS. PefSOMci (A) Department. 

19. Law (B) Dcp3rtmenL 
20. Personal file of the officer. 


"'21. OED, Law Department. 

22. Guard file. 

By~retc., 

Secretary to the ~nt of Meghalaya, 
Law Department. 	 .. 


